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fmihm to amend the Indian Merchant Shipping Act, 1923

WHEREAS it is expedient further to amend the Indian Merchant bhlppmg
Act 1928 (XXI of 1928), for the purposes hereinafter appearing;

. It is hereby enacted as follows:— : '

1, Short title and commeﬁcemehtw(l) This" Act may be called the Tndian
Merchant Shipping (Amendment) Act, 1949.

(2) It shall come into force on- such d4Ye as the Central Government may,

" by notification in the official Gazette, appoint in this behalf.

2. Amendment of the heading to sections 24 to 26, Act XXTI of 1923.--Tor
the heading ‘“Licenses to supply Seamen’’ appearing at the head of sections 24
to 26 of the Indian Merchant Shipping Act, 1923 (hereinafter referred to as the
said Act), the heading ‘‘Supply of Seamen” shall be substibuted .

3. Insertion of new section 25A in Act XXI of 1923.—After Sectlon 25 of the

‘Sfud Act, the. {ollovsmo section shall be inserted, namely:— "

““25A. Seamen’s Employment Offices for the wpply of seamen.—(1)
The Central Government may, by notification in the official Gazette, estab-
lish at such ports as it thinks fit Seamen’s Employment Offices fm the
purpose of engaging or supplying seamen for merchant ships and generally
for regulating the supply of maritime labour.

(2) The Central Government may, by notification in the official Gazette,
direct that at any port at whichk no separate Seamen’s Employment Office
is established under sub-gsection (1), the functions of the Seamen’s Employ-
ment Office in that port shall be discharged by such person or body of per-
sons as it may specify in the notification, and thereupon the person or body

of persons so specified shall be deemed to be the Seamen’s Employment

Office established at that port within the meaning of this Act.

(8) Where there is in existence at any port a Seamen’s Employment
Office within the meaning of sub-section (I) or sub-section (2), then, not-
withstanding anything to the contrary contained in any other provision of
this Act, no person shall receive or accept to be entered on board any ship
any seaman unless such seaman has been engaged through or supplied by
such Seamen’s Employment Office.

(4) It any person receives or accepls to be ente1ed on board any ship
any seaman in confravention of the provisions of this section, he shall, for
each geaman in respect of whom an offence is committed, be liable to a ﬁne
which may exteud to one hundred rupees.

(5) (¢) The Central Government may, by notification in the official
Gazette, make rules for the purpose of enabling Seamen’s Employment
Offices effectively to exercise its powers under this Act..

(b) In particular, and without prejudice to the generaliby of the fore--
going . power, such rules may provide for—

0 ‘(he consultation with respect to any specified matter by Ses-
men’s Employment Offices with such advisory boards or other authori-
ties as the Central Government may think fit to constitute or specify
in this behalf;
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